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C.A.775/97. ' Dt.of Decision : 25-06-97.

K.Nageswar Rao

V.Eatyanarayana

K.Sivaiah

W.Nagarajuna

. S.8udhakar . .. Applicants,
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Vs

1. The Telecom District Engineer,
Adilabado

2. The Chief General Manager,
Telecommunication, A.P.Circle,
Doorsanchar Bhavan,Hyderabad.

3. The chairman, Telecom Commission,

New Delhi, .. Respondents,
Counsel for the applicant ¢ Mr.K.Venksateswara Rao
|
Counsel for the respondents ° : Mr.V.Bhimarna, 2ddl.CGSC.
CORAM: -

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HCK'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL,)
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CRDER

CRAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Heard Mr.K.Venkateswara Rao, learrned counsel for the

applicants and Mr.V.Bhimanna, learned counsel for ﬁhe\:esp0ndent5.

=

2. There are 5 applicants in this OA. They were select
and recruittgd prior to 1-1-86 as Technicians and the training
period was éiso over pgior to 1-1-86. This OA i§ filed to treat
the training period as service for the purpose of notional
increment and to extend the moneyary benefits from 1-10-%0. The
applicants.in this 0A rely'on the judgement of this Tribunal in
OA.156/92 decided on 26-3-93 wherein the similar prayer was
conceded, fowever, the learned counsel for the respondents

brought to our notice that in a similar OA viz., OA.No,1397/94

wherein similar relief was asked for ané granted by this Tribuna
3. However the Hon'ble Cupreme Court in Civil Appeal R
4879/97 by its order 28-2-97 has stayed the operation of the ordk
Hepnce the learned céunsel for the respondents submits that the
relief as prayed for in this CA cannot be granted.

4, When the Apex Court has stayed the relief as prayed
for ir this OA in a similar case it will not be in order *o grangt
the relief unless the SLP is disposed of. Even if similar prayel
was granted by this Tribunal in some other ¢ases that cannot be
quoted as a precedent to get the relid in this OA, Hence; it is
nct possible to grant the relief in this OA straight awéy in viey
of the direction in 02,156/92,
S. The learned counsel for the arplicants submitted that
they will give an undertaking to return the monetary benefits
obtained by them if the SLP is allowed. Biut we do not fael such|
& direction can be given., Hence this contention is rejected,
However we feel that the CA may be diéposed cf.at the admgssion
stage itself as below:-

1f the SLP No.4879/97 in CA.No0.1397/94 on the' file of
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6. With the above directicn the OCA is disposed of at

-3a

this Bench is allowed then this CA stands dismissed. If the
above referred SLF is dismissed then the applicantsbill get the
same relief a5 was granted to the applicantsin OA.156/92 gecided
on 26=-3-93, If any other mcdified order is given by the Apex Courxt
in the above referred SLP that wi&XX modified order will be

applicable ipn the case of the applicants in this OA also,

the admission stage itsélf, No costs,

(B.sfaﬁf’ﬁiggggg;;;;;”// (R. RANGARAJAN)
/

MEMBER(JUDL. ) MEMBER(ADMN, )
95—

(Dictated in the Open Court) 5
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Copy to:
rﬁ The Telescom District Engina.r, Adilnbad. .
284
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AJP.Circlu, ‘Doorsanchar -Bhavan, Hyderabady - -
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¥ One copy _to, Mz _D.R(A),CAT ,Hyderabad,
» One duplicate cOpyj

YLKR

The Chief Gengral’ anager, Telacommunioat;onsﬁ

|
; The Chairman, Telecom Commission, Neu. Delhio e

.- - I
One copy to Hr:K.venkatssuara ‘Rag , kﬂvocate,CAT,Hyder bad & |
Ona copy to Nr.ﬁ.Bhinanna, Add1.CGSC,CAT Hyderabad. '
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